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ORDER

Per Rahul Chaudhary, Judicial Member:
1. The present appeal is directed against assessment order dated,

24.01.2017 passed under Section 143(3) read with Section
144C(13) of the Income Tax Act, 1961 [hereinafter referred to
as ‘the Act’] for the Assessment Year 2012-13, as per

directions issued by Dispute Resolution Panel-1, Mumbai
(hereinafter referred to as ‘the DRP’) under Section 144C(5) of

the Act.
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Ld. Authorised Representative for the Appellant appearing
before us submitted that the Appellant has opted for settlement
under the provisions of Direct Tax Vivad Se Vishwas Act, 2020
(hereinafter referred to as ‘the DTVSV Act’). In this regard, the
Ld. Authorised Representative for the Appellant placed on
record order of full and final settlement of tax arrears under
Section 5(2) read with Section 6 of the DTVSV Act in Form 5
[Acknowledgement No. 347467521140322]. In view of the
aforesaid, the Ld. Authorised Representative for the Appellant
requested for the withdrawal of the present appeal. The learned
Departmental Representative did not have any objections to

the aforesaid request.

In view of the above, the present appeal is dismissed as

withdrawn.

Order pronounced on 29.06.2022.
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